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PER VIKRAM SINGH YADAV, A.M. :

This is an appeal filed by the Assessee against the order of the Ld. CIT(A)/ NFAC,
Delhi dt. 31/01/2024 pertaining to Assessment Year 2011-12.

2. In the present appeal Assessee has raised the following grounds:

1. That the Ld. CIT(A) has erred in dismissing the appedl of the assessee ex-parte and confiming
the order of the Ld. AQ.

2. That no notice has been received in physical mode and the notices sent on the electronic
mode could not be accessed due to the reasons beyond the control of the assessee. Thus, the
assessee was prevented by sufficient and reasonable cause in not appearing before the Ld. CIT(A).

3. Notwithstanding the above said grounds of appedl, the confirmation of addifion as made
by the Ld. AO to the tune of Rs. 25,00,000/- & agricultural income of Rs. 2,66,800/- is against the facts &
circumstances of the case.

4, That the Ld. AO has erred in reopening of the assessment u/s 147 of the Income Tax Act, 1961
and there was no reason to believe and also there has been mechanical satisfaction of the Ld. PCIT
and as such the assessment as reopened deserves to be quashed.

5. That the appelant craves leave to add, amend any grounds of apped
before or time of hearing.



3. During the course of hearing, the Ld. AR submitted that notices for hearing were
sent by the Ld. CIT(A) on email id of assessee’s Counsel i.e; cavivekjain84@gmail.com.
However the Counsel has neither filed any response nor intfimated to the assessee
about the date of hearing and there is a clear lapse on the part of the Counsel and the
assessee has since changed the Counsel and has engaged another Counsel. In
support, an affidavit of the assessee was placed on record and it was submitted that
the assessee should not be penalized for failure on part of the Counsel who was duly
appointed and brief was given. It was submitted that the assessee deserve one
opportunity before the matter is decided and it was accordingly prayed that the
matter may be set-aside to the file of the Id CIT(A) to decide the same afresh after

providing reasonable opportunity o the assessee.

4, The Ld. DR was heard, he did not raised any specific objection where the matter

is set aside to the file of the Ld. CIT(A) to decide the same afresh.

5. After hearing both the parties and considering the material available on the
record, we believe that the assessee deserve one more opportunity to represent its
case and we deem it appropriate to set aside the matter back to the file of the Ld.
CIT(A) to decide the same afresh as per law after providing reasonable opportunity to

the assessee.
6. In the result, the appeal filed by the Assessee is allowed for statistical purposes.

Order pronounced in the open Court on 28/08/2024
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